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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

MONDAY. THE THIRTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 30975 OF 2025

Between:
Tamboli Taher Sameer, S/o. Sameer, Aged about 19 years, Occ- Student,
R/o. Lasume, lndapur, Pune District, fl,4aharastra.

...PETITIONER

AND
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The State of Telangana, Represented by its Principal Secretary, Medical and
Health Family Welfare Department. Secretariat Buildings, Hyderabad-500 055

Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar, Warangal

{
...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioners request for

registration and exercising web options for admission into MBBS/BDS course

under Management Quota "8" Category in ongoing or next phase of counseling

for the academic yeat 2025-26 as illegal, arbitrary, u nco n stitutiona I and

consequently direct the respondents to consider and permit the petitioner for

registration and exercising web options for admission into MBBS/BDS course

under Management Quota "8" category for the academtc year 2025-26 in

ongoing or next phase of counseling.
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lA NO: 1 OF 2025

Petition under Sr:ction 151 CPC praying that in the circumstances stated

in the affidavit filed in s;upport of the petition. the High Court may be pleased to

direct the 2nd respondent to consider the petitioners request for registration and

exercising we options L:nder Management Quota "8" Category ror admission into

MBBS/BDS course in the ongoing or next phase of counselinS; for the academic

year 2025-26. pending disposal of writ petition

Counsel for the Petitioner: SRI ABDUL KABEER, REP. FOR SRI L.RAM SINGH

Counsel for the Respcndent No.1: SRI TANDRA RAMESH,
AGP FOR MEDICAL HEALIH FW

Counsel for the Respondent No.2: SRI T.SHARATH, SC FOR KNRUHS

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.3O975 of 2025

ORDER:

Learned courrsel Sri Abdul Kabecr, representing

learned counsel Sri L.Ram Singh, appears for the

petitioner.

Sri l'andra Ramesh, learrred Assistant Covernment

Pleader lor Hcalth, Medical and Familv Welfare

Department, appcars for respondent No.1.

Sri T. Sharath, learned Star-rding Counsel lor l(aloji

Narayana Rao University of Health Sciences (hereinafter

referred to as, "the University"), appears for responclent

No.2.

2. Petitioner seeks consideration of his prayer for

registration and exercise of '*reb option for admission to

MBBS/BDS course under Management Quota'B' category

and participating in the ongoing counselling process lor the

academic vear 2025-26.
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3. Thc ca sc oi tl'rc petitioner is tl-raLt inadvcrtcntl-r, he

could not register for adrnission under lVar-ragr:ment Quota

"B" catt:qor -v

4. Lcan-red counsel for the petition('r subnrits that the

respondcnLs mav be directecl to consider thc r(:,:luest of the

petitioner irL iine rvith similar order dated .21.O8.2025,

passecl b_r, this Court. ir-r othcr case such as W. P. No.24550

c>f 2025

5. k:arned Standir-rg Counsel for the University submits

that the last date of applicatioirs for registration has been

closed ancl the University cannot extend the date. He

submits tfrat Lhc counsclling process has commenced, after

the issuc of 'local candiciate ' vi,as decidcd by the Hon'ble

Supreme Corrrt r.rlde judgment dated 01 .49.2025 in Special

Leave Petilion (C) Nos.21536-2 15BB of 2024. Therefore,

the Universifi' would not be in a positicr. to entertain the

petitioner's request for registration for aclmission to

NIBBS/BDS Course under Management Quota 'B' category.

It would h<' a lut ile exercisc.



6. Having regard to the aforesaid circumstances and

upon consicleration of the submission of learned counsel

for the partrcs, i\re are of the ,,,icw that since the admission

to MBBS/BDS course has a definite timeline required to bc

adhered to by the Unirrersity and the cut off dates lor

application or counselling are sacrosanct, there is no point

in askirrg the University to consider the petitioner's request

for fresh registration and participating in the ongoing

counselling lor admission to MBBS/BDS course undcr

Management Quota 'B' cate!1ory. Therefore, we are not

ir-rclined to issue any directions to that effect.

7. Accordingll', the Writ Petition is disposed of. There

sl'rall be no order as to costs.

B. At this stage, learned counsel for the petitioner

submits that ir-r case the date of applicatior-rs for

registration to the above courses is extended, the

Universitl' may be directed to consider the application ol

the petitioner lor registration for admission to MBBS/ BDS

Cclrse under f.,i:,r:;':ler:rent Quota'B' category.
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9. lt goe:; rvithout saying that in case the date of

applications for registration to the above courses is

extendcd, it would open lor the petitioner to m:rke such an

application, u'hich would be considered bv the respondents

in accordanr'c u ith lau.

Miscellar.reous applications pending, if any, shall

stand closed

SD/-A. {iOWRI SHANKAR..ANT 
RECj
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To,

The Principal Secretary, tvledical and Health Family
Secretariat Build ings, Hyderabad-500 055.

1 V,,elfare Department.

2. The Registrar, Kaloji Nararayana Rao University of Health Sciences,
Warangal

3. One CC to SRI t- RAIM SINGH, Advocate [OPUC]

4. One CC to SRI -T.SHARATH. SC FOR KNRUHS IOPUC]

5. Two CCs to GF' FOR MEDICAL HEALTH FW, High Court for the State of
Telangana at Hy,derabad [OUT]

6. Two CD Copies
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HIGH COURT

" DATED: 1311O1i2025

ORDER

WP.No.30975 of 2025

: DISPOSING OF THE WRIT PETITION,
+

WITHOUT GOSTS
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